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4 	IN TME CENJAL hDKINIS'MATIVIS TPIEULL 	:. •\ 
CALCUTTA BENCH 

OAj,.fj6 

Present : H.'àle Mrs. Lakshmi Swaminathan, Vjee-Chajrman(J) 

Hon"ols Mr. S. Bjswas, Administrative Mismier 

aóindra Kr. Snh, son of Taraaa Sinh, 
aed. aó,iit 44 years, wt--king as a Sr. G.j5 
Guard under the Station Master, Easern My., 
Malda, resi4linf at Qrt.io.26A,  Jaljharia, 
Dist: Maija. 

.Ap.licant 

- Versus - 

1) Ui•n•f i'iia, thr.uqh the General Maer, 
eastern Railway, Fairlie P1ae, Calcutta. 

2) The Divisional Railway Mana!er, Malda )ivisi.n 
of Eastern Railway, M1da. 

...... e SOfldCfltS 

F.r. the A1iant : Mr... . afldy.padhyav, Proxy Counsel 

For the Res,.ndnts: Mr. R.M. Reych*wjhurv, Counsel 

aate of Order : 14-1-2eI3 

IA KSHMI S WAN IN ATH 	VICi9 IMAN 

Hari Mr. 3andyapadhyav, Proxy C.1s51 for the alicant 

an Mr. .ych.whury, La. Counsel for the respondents. ' There is 

a re •esi  frj.urnment ày thepr.y e.unsel for the applictnt on 

the wrounO that the aplicant' s a.unsel .n record is unwefl. 

2. 	On the ether hand, the Lj•  Counsel Mr. Roychol,4hury for 

the respondents si1rnits that the ap*licant has filed another C.A. 

(OA N•73 .f 2e1) olaimin. the same reliefs. It is, therefore, 

iitted that this applicati.n is net rnaintainaóle and, theref.re 

it is to 4e dismissed. This 	thas also iseri suimitted ày the Ld. 

Counsel for the res,.ndents in the suø.lemeritary affidavit which has 

not àeen c.ntrverted ày the ap.licant. 
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